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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD.
M & A\ ] MG
R.P.SE.No 3917279
0.A.No.1288/93.
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Ein Date of Order : \

Between

1. The Superintendent,
Railway Mail Service,
'Z2' Division,
Hyderabad.

2. The Postmaster-General,
Hyderabad Region,
-Hyderabad-500001.

J. Union of Incdia, Rep. by
The Secretary,
Min. c¢f Communications,
Dept. of Posts,
Dek Dhavan,
New Delhi. ++ Applicants/Respondents

And

1. Pratap Singh . +. Respondent/Applicant

Counsel for the Applicants/
Respondents -ttt Shri V.,Bhimanna, Addl. OGSC

Counsel for the ‘Raspondent/
Applicant t: Shri K.Venkata Rao

CORA M:

Hon'ble Shri A.B.Gerthi : Member(a)
Hon'ble Shri T,Chandrasekhar Reddy : Member (J)
Order

X of the Division Bench delivered by Hon'ble Shri A.B.Gorthi
Member (A) X

( By circulation)

Judgement iq.O.A.No.1288/93 is sought t?&e reviewed
by means of this Review Petition filed by the Respondents

in the 0.A.
2« . The O.A., was allowed following the Full Bench judgement

in 0.A,N0.912/92 and 0.A.N0.961/92., It is now stéted that
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the Full Bench judgement having been stayed by the

Hon'ble Supreme Court, our judgement in 0.A.No.1288/93

requires to be recogsidered. Admittedly, the order of the
("

Hon'ble Supreme Court was not before us when we decided
0.A.No.1288/93. The suﬁsequent interim order of stay‘
cannot by itself be a valid ground for reviewing our
judgement, in the absence of any averment that our judgeme
suffered from any error apparent on the face of record.

- The Review Petition is, therefore, dismissed.

3. Ag the Review Petition is being dismissed on merits,

T T T T ol ha carvad by allowing M. A.No.98/94
which is for condonation of delay in filing the Review

Petition. Hence M.A.N0.98/94 is also dismissed.
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To

l. The Supmintendent, Railway Mail Service,

*z' Division, Hyderabad. -
Ayusashtm=ster-General,

3. The Secretary, Min, of Communications,
Dept,of POsts, Dak Bhavan, New Delhi,

One copy to Mr.v.Bhimanna, Addl ,CusC,CAT.Hyde.

One copy to Mr.K.,venkata Rao, Advocate, CAT.Hyd.

-~

4.

5.
6. One copy to Library, CAT.Hyd.

7. One sparecopy.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD.

RASEEN Con ﬂ.(’lf)f_l P
R.PSr.No, 3 in Date of Order : \ N\ ‘E:'c\‘*\
0.A.No0.1288/93.
g

Between
1. The Superintendent,

Railway Majil Service,

'Z' Division,

Hyderabad.
2. The Postmaster-General,

Hyderabad Region,

Hyderabad-500001.
3. Union of India, Rep. by

The Secretary,

Min. of Communications,

Dept. of Posts,

Dak Bhavan,

New Delhi. ++ Applicants/Respondents
Anagdg
1. Pratap Singh .+ Respondent/Applicant

Counsel for the Applicants/

Respondents :: .Shri v,.Bhimenna, Addl. CGSC
Counsel for the Respondent/ .. -ihi. n.venkata Rao

ArwT e . . '

C ORA M:

Hon'ble Shri A.B.Gorthi ; Member(A)
Hon'ble Shri T.Chandrasekhar Reddy : Member (J)
_ Order

X of the Division Bench delivered by Hon'ble Shri A.B.Gorthi
Member (A) X

{ By circulatiqn) "

Judgement in 0.A.No.1288/93 15 sought t7&e reviewed
by means of this Review Petition filed by the Respondents
In the 0.A.

2. The 0.A. was allowed following the Full Bench 4nd~a—--:
— u.n.uv.sol/BZ. It is now stated that

, .....2

L

- ="!.-6-




To

1. The
Izl

2. The

3. THE" 5882659 BtnvE
H?.pt. of Posts *

4, One
5. One
6. Cne
7. One

pvm

Division,
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the Full Bench Judgement having been stayed by the

Hon'ble Supreme Court, our judgement in 0.A.No.1288/93
requires to be reconsidered. Adaittedly, the order of the
Hon'ble Supreme Court was not before us when we decided L

0.A.N0.1288/93, The subsequent interim order of stay

cannot by itself be a valid ground for reviewing our

in the absence of any averment that our judgemer
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judgement,
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The Review Petition is, therefore, dismissed.
3. As the Review Petition is being dismissed on merits,
no useful purpose would be served by allowing M.A.No.98/94

which is for condonation of delay in filing the Review

Petition. Hence M.A.N0.98/94 {s also dismissed,
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Hyderabad.

2 RV

Suprintendent, Rallway Mail Service,
Hyderabad.’

Postmaster-General

réBAdGhicatons,
Dak Bhavan, New Delhi.

copy to Mr,v.Bhimanna, Addl .CuSC,CAT.Hyd,.
copy to Mr.K.venkata Rao, Advocate, CAT.Hyd.
copy to Library, CAT,Hyd,

Sparecopy.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD RENCH

AT HYDERABAD.

Date of Order : \é"_‘:'c\“\

0.A.N0.1288/93.

Between

1, The Superintendent,
Railway Mail Service,
'Z2' Division,
Hyderabad.

2. The Postmaster-General,
Hyderabad Region,
Hyderabad-500001.

3. Union of India, Rep. by
The Secretary,
Min, c¢f Communications,
Dept., of Posts,
Dek DBhavan, .
New Delhi. +« Applicants/Respondents

And

4. rietep S1i0gn .+ Respondent/Applicant
Counsel for the Applicants/

Respondents ¢: Shri V.Bnimanna, Addl. ©GSsC

Counsel for the Respondent/
Applicant t: Shri K.Venkata Rao

CORA M: /

P

Hon'ble Shri A.BiGorthi : Member (A)

Hon'ble Shri T.Chandrasekhar Reddy : Member (J)
Order

X of the Division Bench delivered by Hon'ble Shri A.B.Gorthi
Member (A) X

- { By circ‘ulation;
Judgement in 0.A.N0.1288/93 i5 sought §7&e reviewed
by means of this Review Petition filed by the Respondents
in the O.A. '

2.. The 0.A, was allowed following the Full Bench judgement
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